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Central Administrative Tribunal
Principal Bench» ^^u Delhi,

OA-1992/96 ■
P1/L1B86/96

f^au Delhi this the 10th day of Duly» 1997,

Hon*ble Or, Dose P, Werghesa, Vice-.Chairman (3 )
Hon*bl0 Sh, S,P, Bisuas, P'Tamber(A)

1« Sh, Suresh Chand,
S/o Sh, Rarachanderg
R/o 1609/10» Basti Peopalualig
Sadar Bazar, Delhi,

2, Sh, Bani Singh,
S/o Sh, flohan,
R/o P-20D7, ftetaji Nagar,
^i8u Delhi,

3, Sh, Sikander,
S/o Shri Dani,
R/o Uill, & P, q, Hiranki,
Oslhi,^

4, Sh, Rakesh I4jmar,
S/o Oaryao Singh,
Air Force Station,
Rajokri, Iteu Ddlhi»38, Applicants

(through Sh, Gaorge Parackin, advocate)

versus

1, Union of India through
Secretary,
Plinistry of Dafence,
fteu Dalhi,'

2, Air Force Commanding-in-charge,
Air Force, t&stern Air Command,
Subroto Park, Neu Delhi,

3, Commanding (yficer.
Air Force Station (25 LSing Ihit)
Rajokri'^ Neu Delhi, ,,,', Respondents

Order (Cbal)
Hon^ble Or, Dose P, Verghase, Vice-Chairman (3)

The learned counsel for the applicants seeks permission

to uithdrau this (1 A, on the basis of the orders passed in

OA-1350/97, Fterraission, as prayed for, is granted. Accordingly

this ^ A, is disposed of as uithdraun.

(Dr, Dose P, Uerghase)
V. C, (3 )

(S, PT'^suas )
f^(A)
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